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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPLE BENCH, NEW
DELHI

ORIGINAL APPLICATION NO.75 OF 2025

Ch:Akhllesh Kumars. & ey message . 08 = o SEEae Applicant
\Versus
State Of UP. & OFS. o i o siiar il cuee Respondents
| |
REPLY ON BEHALF OF RESPONDENT NO.3/JOINT CHIEF _CONTROLLER OF

EXPLOSIVES, CENTER CIRCLE, AGRA

| Nitin Goyal S/o. Sh. Ashok Goyal Aged 39 years working as Deputy Controller of
Explosives , PESO office at Agra do hereby solemnly affirm and declare as under:-

1. That | am working as Deputy Controller of Explosives and authorize to sign

on behalf of respondent no. 5 i.e. Joint chief controller of explosives, PESO,

@‘qol\e\‘}/ Agra and well versed with the facts of the case and competent to swear this
R reply affidavit.
il : "5 \That the PESO is a nodal agency for regulating safety of hazardous
,';;; | 915: :§ bstances such as explosives, compressed gas and petroleum.
i’%’p’;%g%\ hat the PESO issues licence to manufacture ANFO to various entities as per
| f""'\ orovisions of Explosives Rule,2008(as amended)
4 That the District Mahoba, Uttar Pradesh comes under the region of Joint
Chief Controller of Explosives, PESO, Agra.
5 That the Licence to Manufacturing ANFO was granted in Form LE-1 to M/s.
Jai Maa Chandrika Enterprises Proprietor Smt. Sudha Kumari at Survey No. :
576 Vill. Leta Tehsil- Kulpahar Distt Mahoba vide dockey no.
E/CC/UP/38/4(E83226) ba n the NOC issued by the DGMS. Further, this
.
Fet 719 / NITIN GOYAL
W Awies P / Dy, Contoler of Exposive

), T / PESO, Agra
WV WY@ / Govt. of India
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licence was renewed On 01.11.2021 for a period from 01.04.2021 to

31.03.2026(5 years). Copy of the NOC issued by DGMS is annexed as

Annexure-A and Licence renewed b
e Rule, 2008 , Rule no. 112 which is quoted below:- |

y PESO is annexed as Annexure-B.

As per Explosiv

112. Renewal of licence—(1) Every licence except the licences granted for @

specific period not exceeding one yedar, shall be renewable for a maximum

ending on the 31st March.

period of five financial years

(2) Every application under sub-rule (1) for renewal of the licence shall be

accompanied by the following

documents, namely :—
(a) application in Form RE- 1,
(b) the original licence,

(c) prescribed renewal fee.

6. That there is no provision of obtaining the lease copy of the mine

this office received no

agreement while renewal of licence.Further,

out illegal mining activities by M/s. Jai Maa Chandrika
newal of this licence on 01.11.2021. This office

complaint ab

Enterprises before the re

noted during inspection on 30.03.2024 that, licensee has used Ammonium

\
@{3\9\;} Nitrate to unauthorized mines. Further, this office has received a letter no.
O .
0 Nideshak/GhazibadShetra/Mahoba dated 25.11.2024 from DGMS,

' é‘,\* haziabad regarding cancellation of NOC issued by DGMS and

this  office  has cancelled the licence no.
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received from DGMS, Ghaziabad is annexed as Annexure-C. Copy of the

letter of cancellation of PESO licence is annexed as Annexure-D.

Y
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That the present original application is not maintainable against the

answering respondent as the relief sought by the applicant is already

satisfied as the licence no. E/CC/UP/38/4(E83226) is already cancelled by
this office vide order dated 03.01.2025.

8. That the answering respondent will file additional reply affidavit if required

or as and when directed by this Hon'ble Tribunal.

1%
Deponent

‘3 P

et i@ I NITIN GOVAL
\ 39 fivoles Faw / Dy Contioler v: . , osive
Verification 2\ ), a7 / PESO, Agra

Veril'\éd 'ét N | thé,./day Aﬂﬁagﬁ‘s?fn ﬁ%%dt’?\%'t the

contents of the aboye affidavit are true;;and correct to the best of my
knowledge and belief and nothing material has been concealed therefrom.

I

2 Deponent

bt Tivre / NITIN GOYAL
30 Rrptes e | Dy. Controller of Explosive
. 3t / PESO, Agra
WRa o / Gowt. of India
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Pari-2
Format of no objection certificate .
(See Rules 102 and 103)

Subject: No objection certificate under the Explosives Rules, 2008

NO. - '} ' g J ,Datc Ogc tu
33 ......... ’ o9
With reference to the annlication in Form AF - 12 dated ”?,'o"] - g’bm'“(’d by..2™". ‘- Kn In pursuance of

: ' bjection for granting licence under the Explosives Rules. 2008
1les 102, and, 103 o%c E Iosnvwm, 200r8. there is,no 0b) | P s, o
L;‘::.M;,S &m/&- LQ_QYLQ). L ess. X am ey A far the following purpose, kinds‘aﬁd quantities
Of  explosives jn the premises at Sur{/f]y/oat No./Khasra No. & Nurere o Village . }-edes Taluka...gﬁﬁf.‘.
O-L\LJB& State LR evs dowsnsarionsans as shown in the site plan duly endorsed and enclosed herewith.

District m ......

’

i . Purpose (Note: Please write only one purpose corresponding to one Article No. as stated in Table of purposes

and authority in Part | of Schedule IV annexed to the Explosives Rules, 2008):
s Qu%wr%mmdnwéuﬁmlow Rl Cimthas bt

7. Kinds and quantities of explosives: ’
Name of Explosives Class Div. Quantity

tztn ANFO C et -5_[3 szﬂ- i % \

(L) AR

L

Signature of the no obj@@@ﬁf@%s@mhority with his office se:

~ (District Magistrétmf Dirgetarate General of Mines Safety)

Note: I'he foiiowing particuiars h‘a ifled/ioneidered adhtla S e o 5,
ve been verified/ onsidered while ISSunig Liis No Objectior Certiticate

) W S [ B S8 TN

(a) The antecedents of the appiicant (in case of individual or proprietary firm) /partners (in case of partnership

company) or directors (in case of limited company) o :
. . r office beare : .
occupier of the premises. r's In case of society or association and also

(b) The lawful possession of the site by the applicant,

(¢) Interest of public. R

N2

the licensee have been considered
(e) Genuineness of purpose

Notes:—-

1) Genuineness of purpose me °
( )l i >3 OT PUrPOSE means relating to manufacture - whether there is need for f » of the -
for lawful constructive use in the areg g state or country or fo export p r manufacture of the explosives
71 verifie: 3 -Ts : - , urpose.
e o of Elecedents and lawtui position of site by appiicany 66ilind e M. | s
applicable in case of no objection certificate granted by Directorate General of Mines gq " (OS' $ ENna < aenot
dlC Y

oA 7Tratet / NITIN GOYAL

W Rwies frag | Dy ConlolerofExplosie
T, 71/ PESO, Agra
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(dwwte® P, 2008 9 51@ 4% 1(0) 2fa)) "\WﬂW/‘af - B
(See article 1(d) of Schedule IV of Explosives Rules, 2008)
(%) U 30w 1 200 et R sl e @ Q@ o of Rtes & Rfufo ¥ frg Yt

‘ | l-lccmc (10 manufacture (d) ANFO c(plu"\’cs nol c(cccdlng 200 kllngmrmncs al any one time
ST ¥, (Licence No.) : E/CCIUP/38/4(E83226)

11%® B FUY (Annual Fee Rs) 1200/

\
| Licence 18 hereby granted 1o

M/s. Jal Man Chandrika Enterprises Proprietor Smt. Sudha

: . « Smt, Sudha Kumarl), Rajendra Na Space for photograph of the
Kabrai, Mahoba, Town/Village - Kabrai. District. B, (M/Occuplcr ’ Jom o

MAHOBA, State-Uttar Pradesh, Pincode - 210427 ::?n:;cm A St
B S 37T B ot B |
2 Qe ) mRufa | Status of licensee : Proprietorship Firm
‘ RUINIEER
R & fag
ARt %I Manufacture of -

Licence is valid only ANFO - & fafwfor & faai

for the following
purpose

4 i faeopteat & Prafofa fredl, e ok wmn & v Rftmr 31

Licence is valid for the following kinds and quantity of explosives: - (@) (a)

& A 3R o arf 3R I JY-IHIT A7 faeh ga wmy A
Sr No Name and Description Class & Division Sub-division Quantity at any one time
I, ANFO 2,0 0 200 Kg
> Pafafea varf efeEh F s ofer 2 g 8 @A F (Drawing No ) E/CC/UP/38/4(E83226)
The licensed premises shall conform to the following drawing(s). " {71 (Dated) 15/06/2016

6. 3o ufver Profefla o W A &1 The licensed premises are situated at following address
Survey No. 576 , UTH (Town/Village) ' Leta Tehsil- Kulpahar, gf%m YTAT (Police Station) : Panwadi

fore (District) MAHOBA VY (State) Uttar Pradesh fers (Pincode) 210426
SYHTY (Phone) {‘ ad (E-Mall) thay (Fax)

7. 37 ufver A PrafafRa gl staffe 8
'};Ilci‘:::::snscd premises consist of following i as per attached drawing

8. St Y - W qurighfir freetess sfifram, 1884 o7 gl el faefar fawateas fam, 2004 ¥ guddl, 7l o aifafeaa wal IR Fafefda guae! &
1101 T3 §Q 3 A ol B

Thc)hccncc is granted subject to the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 framed there under and the conditions,
additional conditions and the following Annexures.

| Sudad w0 H. 5 W gyt Bia Y @y, afmio W ok o faavor aRia #d o)
Drawings (showing site, constructional and other details) as stat'gd in serial No. 5 above
2. A WIS &1 gRaea 9 Srgafe ot wrd S arfafver wd|

Conditions and Additional Conditions of this licence signed by the licensing authority

3 ml Annexure
9.7% m R 31 9 2021 9 fAAATI IR This licence shall remain valid till 31st day of March 2021.

g S, Sfufam o1 3w sidi favfaa fgwt ar v & 41T 4 & Ul AR e set 111 & 3ol qu1 Iuaftfa 39 srafta @1 wdl @1 sfsao &34 g7 afe
ST UTER Ao a1 39 Gow Sudy A 2R faavu & oreew 76t are o R fifad o ufawigd @1 s el ¢, Siel @8 el

This licence is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set forth under set Set 11,

wherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conforming to the description shown in the plans and Annexure attached
hereto

Sd/-
dRIE | The Date - 15/06/2016 mq@ﬁwﬁw fraas | Joint Chief Controller of Explosives

Central Circle office, Agra
Transfers :

e Change in Licensee Name/Address/Status dated : 14/07/2016

IR0 & Ygie & forg wH
Space for Endorsement of Renewal
TdIH0 $1 ARG I &1 adia R MUSR & gx1aR AR Wy
Date of Renewal Date of Expiry Signature of licensing authority and stamp
01/112021 31/03/2025 e g fawmles g, naiad, smRT

Jt. Chief Controller of Explosives, Central Circle, Agra

BT AdaH] : faemies! ot e R/ gem a1 3@ geaa Rfy & ordt= mifk gifd®s sy g

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under thelaw.

Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records.
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UTTAHTHL/ Government of India
\/4_(\ AATAUSTIRAATHI/ Ministry of Labour& Employment
il mﬂmﬂﬂu/ Directorate General of Mines Safety
i o S s S nﬁmram mfrarare/ Ghaziabad Region, Ghaziabad

Telephone (office): 0120 2711597, websile: wy/w. dmns&un email; gzbregion. dgms@grnaul com

| FAU wEa- 101 - 102, WUR AW, zﬂm’fm v 5 an
TF WA R, /ARl

TS

Tl FLET e, ﬁZOLW |

MSTarEes, MAEe \v’(/?w
1

dar #, 13|

AR Fur FA,

o, 2R T A R FICTA
faril- TeleeIR, Favs
AAT FaTS, ToreT Hgyar (3a0 Wewr)-210424,

R voauws. BT 98 &g T mwﬁmmwwmocm’ramwm 2008 &
frgar 115(1)(T) & Irqen e F & gau Al

AR,

mﬁﬁwﬁmuﬁwmma:mﬁmmmmmmrsm aifa .

AP TR, T AR (30 SR A TUAIE AT Wﬂaﬁﬁﬁvmmﬁqmﬁ

(NOC) TEur307 i 08.06.2015 &1 Fuar Hefd &1 FH e FT oy # 77 F95Z

mmﬁ:mﬁmmaﬁwm rTget ATt JUT HART ZIRT < ¢. 0. T 3.

xf’mmﬁw (T HEAT-576) ;A I, mmmm (3 TeY)
|

T A0SR, ARET 7 3O A 828/UA.UA.HI-30-Ulws1/2024- 05 fRATE 27.08.2024 @R FE
%Eﬁwmﬁqﬁaﬁmgﬁgmmﬁmmwzmaﬂmwnﬂ 576,
w4som§mﬁeﬁﬂﬁrmmﬁrmwﬁmsﬂnﬁrm guslfiediacst &1 dae
qa-amaé%raiaﬁ:r(mosmom’rzsoszon aasrrirfamm?l

mzawamﬁamwmmm 576)&h’m-ﬁmmrﬂmﬁ TEHT FAIETS
(3T WeRN) T @l geer fear 23.05.2011 Y AT & T ¥

.\\
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1-The ¢ e :

P;;‘O‘zzntroller of Exp|051ves (for Joint Chief Controller of Explosive .
- m & Explosives Safety Organisation(PESO), Formely- p S, Certre

/4 A-Wing, Y= Lepartment o

II floor Kendralaya (CGO Complex), Sans
. N ’ / ana ~e
1d : jtcceagra@explosive.qov.ir plex), Sanjay Palace, Agra (

N

f EVQ’(),'.T-,/._:(,‘
JP)- 282002, -

)
d/,

2. District Magistrate Mahoba-210427, Mail Id: dmmab@nic.in

e

| VAN
B\\-/ NN JI&T foeores
fAfet raet / NITIN GOYAL AIRTIG. &4, aThorarrg
W fewples (@ | Oy, Conbober of Explosive
U, AT / PESO, Agra
WA WER / Govt. of India
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
N PETROLEUM AND EXPLOSIVES SAFETY OR( JANISATION(PESO)
(Formerly Department of Explosives)
63/4, A-Wing , lind floor
Kendralaya (CGO Complex), Sanjay Place Agra 282002
Tele: 2523244 Fax: 2527436
Email; jtcceagra@explosives. gov.in .

No E/CC/UP/ANA(ER3226)
Dated 03/01/202%

lo,

M's. Jai Maa Chandnka Emerpriscs Proprictor Smi. Sudha Kumart,
Rajendra Nagar, Kabrai, Mahoba, Kabrat

Distt. MAHOBA, State. Uniar Pradesh, Pincode-210427

Subject  Manufacturing ANFOfrom ANFO shed situated at Survey No. : 576, Village/Town. Leta Tehsil- Kulpahar, Distt.
MAHOBA, State. Uttar Pradesh Licence No. E/CC/UP/IS/4(ES3226) granted ls Form LE-1 of Explosives Rules, 2008 -
Cancellation regarding.

Sir,

Reference No mahoba dated 11/11/2024

The following violations were observed by an officer during the inspection of the site of the subject liecnce on 07/11/2024.

{ Mines Safety, Ghaziabad regrding cancellauon of license M/s. Jai Maa chandnka Enterpnises, Dust

A letter No Nideshak/Gaziabad Shetra/Mahoba dated 11/2024, has recerved from the Directorate Generral 0
Mahoba, UP (E$3226)

In view of above you are intimated that the subject licence granted to you is hereby cancelled as per the provisions of Rule 118(1)(IIT) of the Explosives Rules, 2008,

Please comply the order and follow the procedure under Rule 119 of the Explosives Rules, 2008 regarding the disposal of the explosives i your possession.

Please follow the procedure under Rule 121 for appeal

Receipt of this letter may please be acknowledged.

Enclosures :
Yours fasthfully,

-

Dr. Dasharath Laxman Kamble
Controller of Explosives

For Joint Chief Controller of Explosives
Central Circle office, Agra

Copy Forwarded to:

1, District Magistrate, MAHOBA, Uttar Pradesh for further necessary action,
2. Superintendent of Police, MAHOBA, Uttar Pradesh for further necessary action.

For Joint Chief Controller of Explosives
Central Circle office, Agra

[Fummf«nﬂmmdn‘mfadm&mhpl-xmlnwbmlw#;:mmm]

o

S TR /NITIN GOYAL
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GOVERNMENT OF INDIA
MINISTRY OF COA IMERCE & INDUSTRY
PETROLEUM AND EXPLOSI VES SAFETY ORGANISATION(PESO)
(Formerly Department of Explosives)
63/4, A-Wing IInd floor
Kendralaya (CGO Complex), Sanjay Place Agra 282002
Tole: 2523244 Fax: 2527436

Email; jtcccagra@cxplosivcs. gov.in

No: E/CC/UP/38/4(E83226)
Dated : 03/01/2025

ORDER

[n exercise of the powers conferred under Section 6E (3) of the Explosive Act, 1884,
Explosives Rules, 2008, License No.

read with Rule 118 (1)) of the
[/CC/UP/38/4(E83226) granted in Form [ E-1 under Explosives Rules, 2008 to M/s. Jai
¢, Sudha Kumari (Occupier : Smt. Sudha

Maa Chandrika Enterprises Proprietor Sm
Mahoba, Distt. MAHOBA, State. Uttar Pradesh,

Kumari), Rajendra Nagar, Kabrai,
facturing ANFO from their ANFO ANFO shed situated at

Pincode-210427 for Manu
Uttar Pradesh is hereby cancelled

Survey No.:576, Leta Tehsil- Kulpahar, MAHOBA,
with immediate effect.

Dr. Dasharath Laxman Kamble
Controller of Explosives

For Joint Chief Controller of Explosives
Central Circle office, Agra

A%
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